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'FHE INDIAN PENAL CODE (HARYANA AMENDMENT)
BILL, 7014

A

BILL .

further to amend the Indian Penal Code, 1860, in its application to the
Stare of lialyona.

Be it enacted by the Legislature of the State of Haryana in the Sixty-fifth
Year of the Republic of India as follows

I. This Act may be called the Indian Penal Code (Haryana Amendment)
Act, 2014.

2. In the Indian Penal Code, 1860, in its application to the State of Haryana,
after Section 379, the following sections shall b..! inserted, namely:—
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"374. Snatching.—(1) Whoever, with the intention to commit
theft, suddenly or quickly or forcibly seizes or secui es or. grabs or takes
away from any person or front. his possession any moveable property,
and makes or attempts to makt, escape with such proprty, is said to
commit snatching.

(2) Whoever, commits snatching, shall be punished with
rigorous imprisonment for a term, which shall not he less than five years
but which may extend to ten years, and shall also be liable to tine of
rupees twenty five thousand.

379-B. Snatchio.g with hurt, wrongful restraint or fear of
hurt.— Whoevei, in order to commit snatching, or in committing the
snatching, causes hurt or wrongful restraint or fear of hurt; or after
committing thr offence of snatching, r.!auseF hurt or wrongful restraint
or fear of hurt in order to e.ffect this escape, shall be punished with
rigorous imprisonment which shall not be, le:ss than ten years but which
may extend to foruteen years, and Ant! also be liable to fine of rupees
twenty five thousand.".



HARYANA GOVT. GAZ. (EXTRA.), JULY 14. 2014 2581
...(ASAR. 23, 1936 SAKA)

STATEMENT OF OBJECTS AND REASONS

For some: time past, the incidents, of snatching especially from women
and business persons have been reported from various parts of the State. Such
incidents create a sense of fear and insecurity in them. Criminals often take
advanthge of shortcomings in the existing laws to get away lightly in the event of
their arrest. At presents no specific section has been provided in the Indian Pena!
Code for snatching incidents, Cases are being registered under Section 356 TC
which deals with assault or criminal force in attempt to commit theft of property
carried by a person. Maximum punishment of Section 356 is two years, or with
fine. or with both. As is evident, the Cluaiitum of punishment is not deterrent enough
to discourage criminals from committing snatching offences.

To curb the menace of criminals indulging in snatrhing incidents and to
instil a sense of security in the women and business persons. It is necessary in the
public interest to make stringent provisions in the existing laws.

PT. SHIV CHARiktsf LAL. SHARMA,
Minister of State for Labour 6,..1.7,mployment, Haryana.

Cr.andigarh : SLilvf.fl' KUMAR,
The 14th 'July. 2.014. * Secretary
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